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GOVERNENT OF I NDIA
MINISTRY OF F INANCE
(DEPARTIE T OF REVENUE)

AR ,

New Delhi,the {0 December,1985,

_BOTIFICATION
Income=tax,

Mo, Efll(r-'.ﬂo.393/34/85—:”!3): In purdguance of sub=glause
(iii) of clausn (44) of the Section 2 of tHe Income-tax Agt, 1961
(43 of 1961), and in supersession of liptiffcation of the Govt,
of India in the Department cf R gvenue No,5p63(F.Nc,398/6/83-1IT(B)

dated the 4,6,1083, the Central Governments hereby authorises
ex-p-st-facto Shrl Santosh Kumar Sharma belng a Gazetted Officer
of the Cantr2l Govarnment to exercise the powers of 2 Tax Recovery
Of ficer undey the said Act from 1,7.85,

M~

{B.E. Alexander) :
Under S ecretary to the Govi.of Indis,

o Tie

' (c--."‘ =
The Manager, _
Govt, of India Press,

Mayapuri,New Delhi, L B

L
rwarded tose - |
CO?y i:I Diieators of Inspection including DIORMS),New Delhi,
o, The Director,Ins(PT)staff College, Nagpuk, ‘ :
3, The C&AG of Indiag,llewDelhi, N _
4, The Accountant General,Punjgb,Chﬁné;garh
L8 The Chief € acretary,Covt. of 9un3§b,8ha? §g§;h, _ .
6. The Joint Sccretary and Legal Adviser,Mifistry of Lawg Hew Delhi.
7: The Commigsioner of incone~tax {Central), Budhianaf,
8. IAC,Inspection Uivisien,CﬁDT,?ikas Shavad,lew ?olhi.
5. Central Cell,DI(R58PR),MNew Delht(2 copieg for issue and
distributien;. '
10. 01 p&P),Hans nhavan,New Delhi,
11, ITCC Sectien,CBDT,Kew Delbhi,
12, Guard file,

) NS VS
' {BLE. Ale
Ynder Secretary te the Govi, ef India,




